
adjOu rnme(It. e have, therefore, heard 

hni A.K.3ose,iearfled 5enior taflnjflg 

Counsel appe3ning fr the Departmental 

Resycndents.and have also perused the 

records. 

In this Original App.Licati 
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10.0RDERDArED 4-10-2001. 

Learned counsel for the 

Applicant and his Associates are aosent. 

Si rrlarly learned counsel for private 

ReSofldeflt No. 5, Shri /%.:Deo and his 

associates aé also asent. There is no 
' 	\ 	---- 

renuest for adjournment from ooth sids.c 
\JI çr-c 

As in this case 1eadincs have oeefl 	P 

Complet€d long ago,it is not possi)le 	 ' 

to drag on the matter indefinitely mon 

sO in the absence of any reest for 

L[ 	I 	LJ.cUiL has Ld 	i . La1.LLLJ 

the order of termination dated 27. 3. 95Th 

at Annexur6 removing the applicant 

p 

from the post of EDDA Cum EDMC LendC 	P 
30 and inducting Shni Dharanidhar jas, 

Respondent No.5 to that post. AppliCant 

has stated that he was selected for 

the rost of  EDDA cum EDMC on 27.4. 91 

and joined the post on 29.4. 91.This 

apOin tmnefl t w as mad4 after the n v 

aranch post Office was opened.In the 

regular selection for the post, the 
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applicant applied and was duly selected. 

He continued in that post till 3.7.91 

after which ReSpondent No.5 was appointed 

from 9.7.1991 and Continued uptc 12.2.92. 

Again on 13.2.92 provisional appointment 

IA7 as made in favour of applicant. Finally 

on 17.3. 92 the applicant was appointed 

to the 	post and continued, hhi1e he was 

continuing as such on 29.3.1995 his 

engagement was terminated in pursuance 

of the order of Triounal dated 12.12.94 

in O.A.No. 65/92 and SespOfident No.5 was 

inducted to that post.In the context of 

the above, the app]. icnt has come up 

in this Original Application with the 

prayer referred to earlier. 

RespOnd EftS have..filed cQUte 

opposing the prayer of applicaflt.NO 

rejoinder has oeenfiled. For the present 

purpOse it is not necessary to go into 

too many facts of this Case, we have call 

for the records of CA No.65/92 and pes 

the same.'e find, that in CA N0.65/92, the 

appiCaflt veho is present Respondent NO.5 

before us and the rri.)unal directed in 

order dt.12.12.94 to reinstate the applic 

to the post of EDDA cum EDMC.It appears 

that accordingly ReSpOLdent No.5 was 

Ct fl( 1icane 
I 	 - 	 - 

_e 	ic e has o een t e rmi n at ed. As ternina ti .  
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of service of ac1icaflt by reincluction 

of Sesponc1it No.5 was done in pursuance 

of the oer of this Trthunal,we find 

no merit in the prayer of the app1iant 

which is accordingly rejt. 

In view of the aiove, the 

O.A. is rejeCt&.NO Costs. 

& 
(C. N A RASI MHA 	 (so iiN AT H S)  
MELVL3ER 	L;I (JtJDAL) 	 CE_CIiAIP\& 
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